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State Government also proposed to incorporate certain
conditions such as setting up of a Steel plant,
involvement of the State Government in the equity of
the JV Company to the extent of 20%, recruitment of
manpower from the State especially from District Bastar,
establishment of schools/hospital in the area by the JV
Company etc. The Ministry of Mines have approved the
proposal on 21st March, 1996 subject to observance of
the provisions ot MMRD Act, 1957 and Mineral
Concession Rules, 1960 and also that “the State
Government, the proposed joint venture company, i.e.,
Bailadila Mineral Development Company Ltd. and
NMDC should arrive at a uniform and agreed set of
conditions for the transfer and incorporate them in an
agreement or any other appropriate legal instrument
that may be executed between the parties”.

Ministry of Mines vide their letter dated 13.6.96
requested Government of Madhya Pradesh to inform
whether NMDC has consented to the conditions that
the State Government proposed to incorporate under
Rule 27(3) of the MCR, 1960.

The State Government of Madhya Pradesh has
requested Ministry of Steel vide their letter dated 19.6.96
and 3.8.96 to advise NMDC to send their consent on
the conditions proposed by the State Government.

The Hon'ble High Court at Calcutta granted a stay
order on the decision to transfer the lease of 11-B iron
ore mines in favour of joint venture company on 16.4.96
on a public interest petition filed by Shri Gurudas
Dasgupta and Shri Jibon Roy, Members of Parliament.
The writ petition had been dismissed by the Hon'ble
High Court on grounds of jurisdiction on 10.5.1996.
However, the operation of the order was stayed by the
Hon’ble High Court for a period of three weeks upto
31.5.1996. On a petition by the JV Company against
this order, the Hon’ble Calcutta High Court has ordered
that the interim stay granted by the learned trial judge
will remain suspended till the disposal of the appeal
preferred by the Company and the appeal preferred by
Shri Gurudas Dasgupta against the order dismissing
the original writ petition of jurisdiction grounds. These
appeals are to come up before the regular bench.

A Public Interest Litigation (PIL) has also been filed
in the High Court of Delhi in July, 1996 against the
transfer of Bailadila Deposit 11-B. The petition came up
for hearing on 14.10.96. The case was adjourned to
29.10.96 to be placed before a different bench. However,
the case was not listed on the said date. The case was
again listed on 6.11.96. M/s. Bailadila Mineral
Development Company Ltd. moved an application for
being impleaded as a party. The application was
allowed. After hearing the case on 18.2.97, it has now
been adjourned to 26.3.97 for next hearing.

The stand taken by the Government is that the
subject is very important and needs detailed examination
on various aspects. However, since the matter is pending
before the Court, the Government would like to await
the judicial verdict.
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Accidents in Industrial Establishments in Bihar

884. SHRI THOMAS HANSDA : Will the Minister
of LABOUR be pleased to state :

(a) the number of accidents in industrial
establishmer.its in Bihar during the last three years;

(b) whether the Government have issued
instructions to industrial establishments in the State to
provide adequate safety as well as to check recurrence
of such accidents therein; and

(c) if so, the name of industrial establishments which
have adopted these safety measures and results
thereof?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) According to the available
information, the number of accidents which took place
in industrial establishments in Bihar during 1993, 1994
are as under :

Year number of accidents
1993 2674
1994 1532

Information for 1995 is not yet available.

(b) and (c) Safety measures required to be taken to
check occurence of accidents have been laid down in
the Factories Act, 1948 and the Rules framed there
under. All industrial establishments are required to follow
the same.

[Translation]
Child Labour

885. SHRI CHINTAMAN WANAGA : Will the
Minister of LABOUR be pleased to state :

(a) whether attention of the Government have been
drawn to the news-item captioned “Government sleeping
over growing child labour menance” appearing in the
“Hindustan Times"” dated December 13, 1996;

(b) if so, the reaction of the Government thereto;
and

(c) the steps taken/proposed to be taken by the
Government for elimination of child labour?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) Yes, Sir.

(b) The State Government have taken a number of
steps to prevent the type of accident which took place
in the unregistered fire work unit named M.P. Fire works
at Begnan, Howrah on 11.9.95. inspectors appointed
under the Child Labour (Prohibition and Regulation)
Act, 1986 have been directed by the State Government
to be more vigilant in order to (i) find lapses/violation
by the registered factories; (ii) find out unregistered
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units amerable to such incident and take immediate
penal action under the statutory provisions.

(c) The steps taken by the Government for
withdrawal and rehabilitation of children working in
hazardous occupations including those working in bidi
and firework industry (include (i) ensuring compliance
of the implementation of the Child Labour Prohibition
and Regulation) Act 1986 and the provisions concerning
children in other labour laws; (ii) sanctioning of 76
National Child Labour Projects to cover about 1.5 lakh
children in the child labour endemic states; and
(iii) sanctioning of funds for carrying out surveys in 123
districts and for awareness generation activities in 133
districts. With a view to rehabilitating children working
in hazardous occupations in the State of West Bengal,
6 National Child Labour Projects have been sanctioned
for coverage of 12,000 children. Apart from this, funds
have been released to 7 districts for carrying out survey
and awareness generation activities against the evils of
child labour. As per the recent Supreme Court judgement
on child labour, the State Government has also been
given comprehensive guidelines regarding the manner
in which children working in hazardous occupations
are to be withdrawn from work and rehabilitated as also
the manner in which the working conditions of children
working in non-hazardous occupations are to be
regulated and improved upon.

[English]
Discontinuation of Serials

886. SHRI MUKHTAR ANIS : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether some TV serials have been discontinued
by the Doordarshan DD and its various production
Kendras since April 1, 1996;

(b) it so, the details thereof and the reasons therefor;
and

(c) the number of episodes already telecast of these
serials?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) to (c) The information is being collected
and will be laid on the Table of the House.

Short Fall on Revenue

887. SHRI!I NARAYAN ATHAWALAY : Will the
Minister of COMMUNICATIONS be pleased to state :

(a) whether a massive revenue short fall to the
extent of Rs. 1500 cr. during 1996-97 is feared on
account of default in payment by basic services licence
holders;

(b) if so, the details thereof, and
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(c) the steps taken/proposed in regard to deal with
the problem?

THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) : (a) and (b) As against the total
estimated amount of Rs. 2074.72 crores in the form of
Licence Fee, only Rs. 19.20 crores have been received
so far. Four of the eight LOI holding companies have
filed suit in the Delhi High Court against the encashment
of their Earnest Money Bank Guarantees.

(c) The LOI holding companies have raised certain
issues relating to Licence and Interconnect which are
expected to be resolved shortly.

Construction of New Building of Railway Stations

888. SHRI ANANTH KUMAR : Will the Minister of
RAILWAYS be pleased tc state :

(a) whether the Government are contemplating for
the construction of new buildings of Railway Stations in
Karnataka;

(b) it so, the details thereof; and

(c) the names of the Railway Stations which are
modernised/renovated during 1993-94, 1994-95 and
1995-96 and proposed for renovation during the current
year?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) No, Sir.

(b) Does not arise.

(c) Modernisation/renovation of stations is
undertaken as warranted by increase in volume of
passenger traffic and on age-cum-condition basis. Works
in this regard are undertaken at stations wherever so
warranted by including suitable works in Railway’s
Annual Works Programmes. No state wise details of
stations are maintained by Railways.

Running of EMU Trains

889. DR. ARVIND SHARMA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that Electric Multiple Unit
(EMU) trains have been put into operation for daily
commuters from the satellite towns of National Capital
region;

(b) if so, the details thereof;

(c) whether EMU trains have been running from
Delhi/New Delhi to many destinations located as far as
100 kms. like Aligarh, Palwal and Panipat;

(d) if so, the details thereof;
(e) whether no such facility has been provided to

‘commuters at Bahadurgarh and Jind/Rewari railway

stations; and



